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उ×तर Ĥदेश शासन 

Ēाàय ͪवकास अनुभाग-7 

संÉया-29/2018/ 1862/अड़तीस-7-2018-45नरेगा/2007 

लखनऊः  Ǒदनांकः  24  ͧसतàबर, 2018 
 

अͬधसूचना 
Ĥकȧण[ 

 
 साधारण खÖड अͬधǓनयम, 1897(अͬधǓनयम संÉया-10सन1्897) कȧ धारा-21 और राçĚȣय Ēामीण 
रोजगार गारंटȣ अͬधǓनयम, 2005(अͬधǓनयम संÉया-42, सन ्  2005) कȧ धारा-32 कȧ उप-धारा(2) के खÖड(ग) 
के साथ पǑठत उÈत धारा कȧ उप-धारा(1) के अधीन शिÈत का Ĥयोग करके और सरकारȣ अͬधसूचना 
संÉया-677/38-7-2013-45नरेगा/2007 Ǒदनांक 21 फरवरȣ, 2013 का अͬधĐमण करके राÏयपाल िजस 
Ǔनयमावलȣ को बनाने का Ĥèताव करते हɇ, उसका Ǔनàनͧलͨखत ĤाǾप उÈत अͬधǓनयम कȧ धारा-32 कȧ 
उप-धारा(1) कȧ अपे¢ानुसार आपि×तयां और सुझाव आमंǒğत करने कȧ Ǻिçट से एतʊवारा Ĥकाͧशत ͩकया 
जाता है।  

 आपि×तयां और सुझाव, यǑद कोई हɉ, इस अͬधसूचना के गजट मɅ Ĥकाͧशत होने के Ǒदनांकः से 15 
Ǒदनɉ के भीतर Ĥमुख सͬचव, Ēाàय ͪवकास ͪवभाग को सàबोͬधत करके ͧलͨखत Ǿप मɅ भेजे जायɅगे।  
 Ǔनयत Ǒदनांक के पæचात ĤाÜत आपि×तयɉ और सुझाव पर ͪवचार नहȣं ͩकया जायेगा।  
 

ĤाǾप Ǔनयमावलȣ 
उ×तर Ĥदेश राÏय रोजगार गारंटȣ राÏय पǐरषद Ǔनयमावलȣ, 2018 

 
 1(1)  यह Ǔनयमावलȣ उ×तर Ĥदेश राÏय रोजगार गारंटȣ राÏय पǐरषद Ǔनयमावलȣ, 2018 कहȣ 
जायेगी।  

 (2) यह तुरÛत Ĥवृ×त होगी। 
 
 2-(1) जब तक ͪवषय या सÛदभ[ मɅ कोई ĤǓतकूल बात न हो, इस Ǔनयमावलȣ मɅ- 
 (क)  ’’अͬधǓनयम’’ का ता×पय[ राçĚȣय Ēामीण रोजगार गारंटȣ अͬधǓनयम, 2005(अͬधǓनयम संÉया-
42, सन ् 2005) से है ; 
 (ख) ’’अÚय¢’’ का ता×पय[ राÏय पǐरषɮ के अÚय¢ से है; 
 (ग) ’’सदèय-सͬचव’’ का ता×पय[ राÏय पǐरषɮ के सदèय-सͬचव से है; 
 (घ) ’’राÏय पǐरषɮ’’ का ता×पय[ उ×तर Ĥदेश Ēामीण रोजगार गारंटȣ योजना के                       

अधीन गǑठत उ×तर Ĥदेश राÏय रोजगार गारंटȣ राÏय पǐरषɮ से है;  

 (ड़ ) ’’धारा’’ का ता×पय[ अͬधǓनयम कȧ ͩकसी धारा से है; 
 (च) ’’योजना’’ का ता×पय[ धारा-4 कȧ उप-धारा(1) के अधीन बनायी गयी। महा×मा गांधी राçĚȣय 
Ēामीण रोजगार गारंटȣ योजना उ×तर Ĥदेश से है।  

 (2) इस Ǔनयमावलȣ मɅ ĤयुÈत ͩकÛतु अपǐरभाͪषत शÞदɉ और पदɉ के वहȣ अथ[ हɉगे जो 
अͬधǓनयम और योजना मɅ उनके ͧलए Đमशः समनुदेͧशत हɇ। 
  
  

1-संͯ¢Üत 
नाम और 
Ĥारàभ 

2- पǐरभाषाए ं
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राÏय पǐरषɮ मɅ Ǔनàनͧलͨखत सदèय होगे, अथा[त ् ः- 
 

(क) पदेन सदèयः- 
1- कृͪष उ×पादन आयुÈत उ×तर Ĥदेश शासन अÚय¢(पदेन) 
2. Ĥमुख सͬचव, Ēाàय ͪवकास उ×तर Ĥदेश शासन उपाÚय¢ (पदेन) 
3. Ĥमुख सͬचव, Ǔनयोजन ͪवभाग उ×तर Ĥदेश शासन सदèय(पदेन) 
4. Ĥमुख सͬचव, पंचायती राज ͪवभाग उ×तर Ĥदेश शासन सदèय(पदेन) 
5. Ĥमुख सͬचव, ͪव×त ͪवभाग उ×तर Ĥदेश शासन सदèय(पदेन) 
6. Ĥमुख सͬचव, लघु ͧसंचाई ͪवभाग उ×तर Ĥदेश शासन सदèय(पदेन) 
7. Ĥमुख सͬचव, Ēामीण अͧभयंğण सेवा 

ͪवभाग 
उ×तर Ĥदेश शासन सदèय(पदेन) 

8. Ĥमुख सͬचव, लोक Ǔनमा[ण ͪवभाग उ×तर Ĥदेश शासन सदèय(पदेन) 
9. Ĥमुख सͬचव, वन ͪवभाग उ×तर Ĥदेश शासन सदèय(पदेन) 

10. Ĥमुख सͬचव, भूͧम ͪवकास एवं जल 
संसाधन ͪवभाग 

उ×तर Ĥदेश शासन सदèय(पदेन) 

11. Ĥमुख सͬचव, कृͪष ͪवभाग उ×तर Ĥदेश शासन सदèय(पदेन) 
12. Ĥमुख सͬचव, म×èय ͪवभाग उ×तर Ĥदेश शासन सदèय(पदेन) 
13. Ĥमुख सͬचव, ͧस ंचाई ͪवभाग उ×तर Ĥदेश शासन सदèय(पदेन) 
14. Ĥमुख सͬचव, रेशम उ×पादन ͪवभाग उ×तर Ĥदेश शासन सदèय(पदेन) 
15. Ĥमुख सͬचव, उɮयान एवं खाɮय 

Ĥसंèकरण ͪवभाग 
उ×तर Ĥदेश शासन सदèय(पदेन) 

16. Ǔनदेशक,(महा×मा गांधी राçĚȣय Ēामीण 
रोजगार गारंटȣ योजना) सामािजक 
लेखा-परȣ¢ा संगठन 

उ×तर Ĥदेश शासन सदèय(पदेन) 

17. आयुÈत, Ēाàय ͪवकास उ×तर Ĥदेश सदèय(पदेन) 
18. रोजगार गारÖटȣ आयुÈत उ×तर Ĥदेश सदèय-

सͬचव(पदेन) 
(ख) Ǔनयम-4 के उप-Ǔनयम(2) के उपबंधɉ के अनुसार राÏय सरकार ɮवारा ǓनयुÈत 
बारह गैर-सरकारȣ सदèय। 

अÚय¢ और सदèयɉ कȧ ǓनयुिÈत के ͧलये Ǔनबंधन और शतɏ- 
4-(1)   राÏय पǐरषɮ के अÚय¢ और पदेन सदèय वहȣ हɉग,े जैसा ͩक Ǔनयम-3 मɅ 
उिãलͨखत है। 

(2) गैर-सरकारȣ सदèयɉ कȧ ǓनयुिÈत पंचायती राज संèथाओं, Įͧमक संगठन और 
अलाभकारȣ समूहɉ मɅ से राÏय सरकार ɮवारा नामांकन ɮवारा ͩकया जायेगा, परÛतु यह ͩक 
गैर-सरकारȣ सदèयɉ के एक Ǔतहाई सदèय मǑहलाएं हɉगी, एक Ǔतहाई गैर-सरकारȣ सदèय 
अनुसूͬचत जाǓतयɉ, अनुसूͬचत जन-जाǓतयɉ, अÛय ͪपछड़े वगɟ और अãपसंÉयकɉ  
 

3- राÏ य 
पǐरषद कȧ 
संरचना 
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से संबंͬधत åयिÈतयɉ मɅ से नामǓनǑद[çट ͩकये जायɅगे और इन सदèयɉ के शेष एक Ǔतहाई 
सदèय Ǔनàनͧलͨखत Įेͨणयɉ से हɉगेः- 

  एक. एक सदèय काय[ के ͩकसी ¢ेğ, जैसे ͩक अͬधǓनयम कȧ अनुसूची एक के 
अधीन सूचीबɮव या अͬधसूͬचत जल संर¢ण, भूͧम ͪवकास, वन रोपण और 
वृ¢ारोपण तथा Ēामीण अͧभयांǒğकȧ, मɅ ͪवशेष£ होगा। 

दो.  एक सदèय सामािजक लेखा परȣ¢ा मɅ ͪवशेष£ होगा, और, 

तीन. एक सदèय मजदूरȣ रोजगार मɅ ͪवशेष£ होगा। 
चार. उपǓनयम(2) के अधीन नामǓनǑद[çट गैर सरकारȣ सदèयɉ कȧ पदावͬध एक    

वष[ के ͧलये होगी।  

  पांच. गैर सरकारȣ सदèय यथािèथǓत राÏय सरकार के अͬधकाǐरयɉ और सेवकɉ के 
ͧलए अनु£ेय दरɉ पर राÏय पǐरषद कȧ बैठक मɅ उपिèथत होने के ͧलए याğा 
भ×ता तथा मंहगाई भ×ता ĤाÜत करने के हकदार हɉगे।  

छः गैर सरकारȣ सदèय भी राÏय पǐरषद कȧ बैठकɉ के ͧलये या ͩकसी अÛय 
सरकारȣ कायɟ, िजसमɅ वे लखनऊ िèथत मुÉयालय मɅ या राÏय पǐरषद ɮवारा 
आमंǒğत ͩकये जाने पर ͩकसी अÛय èथान पर उपिèथत होते हɇ, के ͧलए एक 
हजार Ǿपये ĤǓतǑदन कȧ दर से मानदेय ĤाÜत करने के हकदार हɉगे।   

गैर-सरकारȣ सदèयɉ के ×याग पğ आǑद 
 
5-(1) कोई गैर-सरकारȣ सदèय  

 ͩकसी भी समय अÚय¢ को सàबोͬधत अपने हèता¢र सǑहत लेख ɮवारा अपना  
पद ×याग सकेगा। 
(2)  राÏय सरकार ͩकसी गैर-सरकारȣ सदèय को उसके पद से हटा सकेगी, यǑद- 
(क) उसे Ǒदवाͧलया के Ǿप मɅ ÛयायǓनणȸत ͩकया गया है; या 
(ख) उसे ऐसे ͩकसी अपराध के ͧलए ͧसƨदोष ठहराया गया है िजसमɅ राÏय सरकार कȧ 
राय मɅ नैǓतक अधमता अÛतव[ͧलत है; या 
 (ग) वह सदèय के Ǿप मɅ काय[ करने के ͧलए शारȣǐरक या मानͧसक Ǿप से असमथ[ 
हो गया हो; या 
(घ) उसने ऐसी ͪव×तीय या अÛय Ǒहत अिज[त ͩकए हɇ, िजससे सदèय के Ǿप मɅ उसके 
कायɟ पर ĤǓतकूल Ĥभाव पड़ सकता है ; या 
(ड) उसने अपने पद का इस Ĥकार दुǾपयोग ͩकया है ͩक उसका पद पर बने रहना 
लोकǑहत के ĤǓतकूल है; या 
(च) वह अपने Ǔनयंğण से परे कारणɉ के ͧसवाय या अÚय¢ कȧ अनुमǓत के ǒबना 
राÏय पǐरषɮ कȧ लगातार तीन बैठकɉ मɅ अनुपिèथत रहता है। 
(3) ͩकसी गैर-सरकारȣ सदèय के ×याग-पğ, मृ×यु, उसे हटाये जाने के कारण या 
अÛयथा हु ई ͩकसी ǐरिÈत को उसी वग[ से भरा जायेगा िजसका वह सदèय ĤǓतǓनͬध×व 
कर रहा था और नया नामǓनǑद[çट åयिÈत तब तक पद धारण करेगा, जब तक वह सदèय 
िजसके èथान पर वह आया है, पद धारण करने का हकदार होता, यǑद ǐरिÈत न हु ई होती। 
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राÏय पǐरषद कȧ बैठकɅ  और उसकȧ गणपूǓत [ 
6-(1) राÏय पǐरषɮ वष[ मɅ कम से कम दो बार या अͬधक बार जैसा वह आवæयक समझे, 
ऐसे èथान और ऐसे समय पर जो अÚय¢ ɮवारा अवधाǐरत ͩकया जाए, बैठकɅ  करेगीः 
 परÛतु यह ͩक राÏय पǐरषɮ कȧ Đमवतȸ दो बैठकɉ के बीच छः महȣनɉ का 
अंतराल नहȣं होगा। 
(2) अÚय¢ राÏय पǐरषɮ कȧ Ĥ×येक बैठक कȧ अÚय¢ता करेगा और उसकȧ 
अनुपिèथǓत मɅ Ĥमुख सͬचव, Ēाàय ͪवकास, उ×तर Ĥदेश शासन राÏय पǐरषɮ कȧ बैठक कȧ 
अÚय¢ता करेगा। 

(3) राÏय पǐरषɮ कȧ ͩकसी बैठक कȧ गणपǓूत[ उसके एक Ǔतहाई सदèयɉ से होगी।  
बैठकɉ कȧ ĤͩĐयाः 
7- (1) सदèय-सͬचव राÏय पǐरषɮ कȧ ͩकसी बैठक के ͧलए कम से कम चैदह Ǒदन कȧ 
èपçट नोǑटस, उसमɅ बैठक का Ǒदनांक, समय और èथान बताते हु ए देगा। 
(2) यǑद पǐरषɮ के सदèय गणपूǓत [ के ͧलए उपिèथत नहȣं होते हɇ तो अÚय¢ बैठक 
को ͩकसी अÛय Ǒदनांक के ͧलए èथͬगत कर सकेगा।  

(3) राÏय पǐरषɮ कȧ ͩकसी बैठक के सम¢ लाये जाने वाले Ĥ×येक Ĥæन का 
ͪवǓनिæचय उपिèथत और मत देने वाले सदèयɉ के बहु मत से ͩकया जायेगा। 
(4) ͩकसी संकãप अथवा Ĥæन पर मत बराबर होने कȧ दशा मɅ अÚय¢ का Ǔनणा[यक 
मत होगा। 

(5) सदèय-सͬचव ͩकसी बैठक के पÛġह Ǒदन के भीतर अÚय¢ ɮवारा सàयक् Ǿप से 
अनुमोǑदत उस बैठक का काय[वृ ×त पǐरचाͧलत करेगा। 
राÏय पǐरषɮ के कत[åयɉ और कृ×यɉ मɅ Ǔनàनͧलͨखत सिàमͧलत हɉगेः- 
8- (क) èकȧम से सàबिÛधत समèत मामलɉ और राÏय मɅ उनके ͩĐयाÛवयन के संबंध मɅ 
राÏय सरकार को परामश[ देना; 
(ख) वरȣयता वाले कायȾ का Ǔनधा[रण करना; 
(ग) अनुĮवण एवं Ǔनवारण Ĥणालȣ कȧ समय-समय पर समी¢ा करना और सुधार के 
ͧलए ͧसफाǐरश करना; 
(घ) अͬधǓनयम और इसके अधीन èकȧमɉ के बारे मɅ सचूना के åयापक Ĥचार-Ĥसार 
हेतु यथासàभव Ĥो×साहन देना; 
(ड) राÏय मɅ अͬधǓनयम और èकȧमɉ के ͩĐयाÛवयन का अनुĮवण करना एवं राÏय 
पǐरषɮ के साथ ऐसे ͩĐयाÛवयन का समÛवयन करना; 
(च) राÏय सरकार ɮवारा राÏय ͪवधान मÖडल के सम¢ रखी जाने वालȣ वाͪष[क ǐरपोट[ 
तैयार करना; 
(छ) कोई अÛय कत[åय या कृ×य जो उसे राÏय पǐरषɮ या राÏय सरकार ɮवारा 
समनुदेͧशत ͩकये जाय; 
(ज) राÏय पǐरषɮ को राÏय मɅ संचाͧलत èकȧमɉ का मूãयांकन Ĥारàभ करने और उÈत 
Ĥयोजन के ͧलए राÏय मɅ èकȧमɉ और काय[Đमɉ के ͩĐयाÛवयन एव ंĒामीण अथ[åयवèथा 
से सàबिÛधत आंकड़े एकğ करने एवं करवाने कȧ शिÈत होगी। 
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काय[काǐरणी सͧमǓतः- 
9-(1) राÏय पǐरषद सɋपे गये कत[åयɉ के Ǔनव[हन और कृ×यɉ के पालन मɅ अपनी 
सहायता करने के ͧलए काय[काǐरणी सͧमǓत नाम कȧ एक सͧमǓत का गठन करेगी; 
(2) उप Ǔनयम(1) के अधीन गǑठन काय[काǐरणी सͧमǓत मɅ Ǔनàनͧलͨखत हɉगे, अथा[त ् ः- 

1 Ĥमुख सͬचव,Ēाàय ͪवकास। उ×तर Ĥदेश शासन अÚय¢(पदेन) 
2 रोजगार गारÖटȣ आयुÈत / 

आयुÈत, Ēाàय ͪवकास 
उ×तर Ĥदेश शासन सदèय(पदेन) 

3. संयुÈत सͬचव, /ͪवशेष सͬचव, 

Ēाàय ͪवकास(मनरेगा) 
उ×तर Ĥदेश शासन सदèय(पदेन) 

4 ͪव×त Ǔनयंğक, आयुÈत, Ēाàय 
ͪवकास का काया[लय 

उ×तर Ĥदेश शासन सदèय(पदेन) 

5 Ǔनदेशक, सामािजक लेखा 
 

उ×तर Ĥदेश(महा×मा गांधी राçĚȣय 
रोजगार गारंटȣ योजना) सामािज 

क लेखा संगठन 

सदèय(पदेन) 

6 आयुÈत/रोजगार गारंटȣ आयुÈत 

(मनरेगा) 

उ×तर Ĥदेश शासन सदèय-सͬचव 
(पदेन) 

काय[काǐरणी सͧमǓत के कृ×यः- 
10- (1) राÏय पǐरषɮ के सामाÛय अधी¢ण और Ǔनदेशɉ के अÚयधीन, काय[काǐरणी सͧमǓत 
Ǔनàनͧलͨखत कत[åयɉ और कृ×यɉ का पालन करेगी, अथा[त ् ः- 
(क) राÏय पǐरषɮ के ͪवǓनæचयɉ को Ĥभावी करने के ͧलए उपाय करना; 
(ख) राÏय पǐरषɮ के ĤशासǓनक और ͪव×तीय कायɟ का ĤबÛध करना; 
(ग) राÏय पǐरषɮ के कायȾ के संबंध मɅ åयय कȧ मंजूरȣ देना; 
(घ) तकनीकȧ सहयोग के ͧलए ͪवशेष£ दलɉ कȧ ǓनयुिÈत करना और अͬधǓनयम के 
काया[Ûवयन कȧ गुणव×ता को सुधारने के ͧलए सलाह देना; 
(ड) ऐसी शिÈतयɉ का Ĥयोग और ऐसे कृ×यɉ का पालन करना, जो राÏय पǐरषɮ ɮवारा 
उसे सɋपे जाय।  

(2) काय[काǐरणी सͧमǓत कȧ बैठक तीन माह मɅ कम से कम एक बार अथवा यǑद 
राÏय पǐरषɮ ɮवारा अपे¢ा कȧ जाय तो अͬधक बार होगी। 

राÏय पǐरषɮ कȧ Ǔनͬधया-ं 
11- (1) राÏय पǐरषɮ अपने कायɟ और अͬधǓनयम अथवा इन Ǔनयमɉ के अधीन उसे सɋपे 
गये कायȾ पर होने वाले åयय कȧ पूǓत [ राÏय रोजगार गारÖटȣ Ǔनͬध ɮवारा उसे जारȣ ͩकये 
गये वाͪष[क अनुदान से करेगी। 
(2) राÏय पǐरषɮ कȧ Ǔनͬधयां राÏय पǐरषɮ(राÏय शेयर) ɮवारा यथा अनुमोǑदत ͩकसी 
अनुसूͬचत बɇक के माÚयम से Ĥचाͧलत कȧ जायɅगी। 

अनुराग Įीवाèतव  
Ĥमुख सͬचव। 



 

 

यह शासनादेश  इलेÈĚाǓनकलȣ जारȣ ͩकया गया है  ,अत :इ स पर हè ता¢र कȧ आवæ यकता नहȣं है । 

इस शासनादेश कȧ Ĥमाͨणकता वेब साइट http://shasanadesh.up.nic.in  से स× याͪपत कȧ जा सकती है ।   

UTTAR PRADESH SHASAN 
GRAMYA VIKAS ANUBHAG-7 

 
 In pursuance of the provisions of clause(3) of Article 348 of the 
Constitution, the Governor is pleased to order the publication of the following 
English translation of notification no. 1862 /XXXVIII-7-2018-45NREGA/2007 dated  
24 September, 2018. 

 
NOTIFICATION 

MISCELLANEOUS 
No.  1862 /XXXVIII-7-2018-45NREGA/2007  
Lucknow:   Dated:  24  September, 2018 

 
 The following draft rules which the Governor proposes to make in exercise 
of the powers under sub section(1) of section 32 of the National Rural 
Employment Guarantee Act 2005(Act no. 42 of 2005)  read with clause (c) of 
sub-section(2) of the said section and section 21 of Uttar Pradesh general 
clauses act 1904(Act no. 10 of 1897 and in supersession of Govt. notification 
no. 677/XXXVIII-7-2013-45NREGA/2007 dated  21 February, 2013  is hereby 
published with a view to inviting objections and suggestions as required under 
sub-section(1) of section-32 of the said Act; 
 Objections and suggestions, if any, shall be send in writing addressed to 
the Pramukh Sachiva, Gramya Vikas Vibhag within 15 days from the date of 
publication of this notification in the Gazette.  
 Objections and suggestions received after the stipulated date shall not be 
considered.  

Draft Rules 
 

THE UTTAR PRADESH STATE EMPLOYMENT GUARANTEE STATE 
COUNCIL  RULES,  2018 

 
1. Short title and commencement: 1- (1) These rules may be called the THE UTTAR 

PRADESH STATE EMPLOYMENT GUARANTEE STATE COUNCIL RULES,  
2018. 
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(2) . They shall come into force at once. 
 

2. Definitions: 2-  (1) In these rules, unless there is anything repugnant in the subject or    
context,- 

(a). "Act" means the National Rural Employment Guarantee Act, 2005(Act no. 
42 of 2005); 

(b). ''Chairperson" means  the Chairperson of the State Council. 
(c) "Member-Secretary" means the Member-Secretary of the State Council. 
(d)."State Council" means the UTTAR PRADESH STATE EMPLOYMENT 

GUARANTEE STATE COUNCIL constituted under Uttar Pradesh Gramin 
Rozgar Guarantee Yojna; 

(e). "Section" means a section of the Act.  
(f). "Scheme" means Mahatma Gandhi Rastriya Gramin Rozgar Guarantee 

Yojna, Uttar Pradesh made under sub section(1) section 4. 
  (2)  Words and expressions used but not defined in these rules shall have 
the meanings respectively assigned to them in the Act and the                                                                
Scheme. 

3. Composition of the State Council:  The State Council shall consist of the following 
members namely:-                                                                                                     

(a)   Ex- Officio Members:-   
1. Agriculture Production 

Commissioner 
Government of 
Uttar Pradesh 

Chairperson 
(Ex-Officio) 

2. Principal Secretary, Rural 
Development 

Government of 
Uttar Pradesh 

Vice-
Chairperson 
(Ex-Officio) 

3.  Principal Secretary, Planning 
Department                                                                                                  

Government of 
Uttar Pradesh 

Member 
(Ex-Officio) 

4. Principal Secretary, Panchayati 
Raj Department 

Government of 
Uttar Pradesh 

Member 
(Ex-Officio) 

5. Principal Secretary, Finance 
Department 

Government of 
Uttar Pradesh 

Member 
(Ex-Officio) 

6. Principal Secretary, Minor 
Irrigation  Department 

Government of 
Uttar Pradesh 

Member 
(Ex-Officio) 

7. Principal Secretary, Rural Government of Member 
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Engineering Department Uttar Pradesh (Ex-Officio) 
8. Principal Secretary, Public Works  

Department 
Government of 
Uttar Pradesh 

Member 
(Ex-Officio) 

9. Principal Secretary, Forest 
Department 

Government of 
Uttar Pradesh 

Member 
(Ex-Officio) 

10. Principal Secretary, Land 
Development and Water 
Resource Department 

Government of 
Uttar Pradesh 

Member 
(Ex-Officio) 

11. Principal Secretary, Agriculture 
Department 

Government of 
Uttar Pradesh 

Member 
(Ex-Officio) 

12. Principal Secretary, Fishries 
Department 

Government of 
Uttar Pradesh 

Member 
(Ex-Officio) 

13. Principal Secretary, Irrigation 
Department 

Government of 
Uttar Pradesh 

Member 
(Ex-Officio) 

14. Principal Secretary, Sericulture 
Department 

Government of 
Uttar Pradesh 

Member 
(Ex-Officio) 

15 Principal Secretary, Horticulture 
and Food Processing Department 

Government of 
Uttar Pradesh 

Member 
(Ex-Officio) 

16. Director, (Mahatma Gandhi 
National Rural Employment 
Guarantee Scheme) Social Audit 
Organisation 

Government of 
Uttar Pradesh 

Member 
(Ex-Officio) 

17. Commissioner,Rural Development Uttar Pradesh Member  
(Ex-Officio) 

 
18. Rozgar Guarantee Ayukta Uttar Pradesh Member- 

Secretary 
(Ex-Officio) 

 (b). Twelve Non-Official Members appointed by the State Government as per 
provisions of sub-rule(2) of rule 4. 
 

 Terms and Conditions for the appointment of Chairperson and members : 
4-(1)The Chairperson and Ex- officio members of the State Council shall be 

such as mentioned in  rule-3. 
   

3  
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(2) The non- official members shall be appointed by nomination by the State 

Government from Panchayati Raj Institutions, Organisation of workers and 
disadvantaged groups provided that one third of the non-official members 
shall be women, one third non- official members shall be nominated from 
persons belonging to the Scheduled Castes, Schedule tribes, the Other 
backward classes and minorities and the remaining one third of these 
members shall be from the following categories:- 

I.  One member shall be an expert in any of the areas of works, 
such as water conservation, land development, afforestation and 
plantation and rural engineering listed or notified under Schedule-I of 
the Act.  
II. one member shall be an expert in Social Audit, and,  
III. one member shall be an expert on wage employment. 
IV.The term of office of the non official members nominated under 
sub rule(2) shall be for one year. 
V.The non official members shall be entitled to receive travelling 
allowance and dearness allowance for attending a meeting of the 
State Council as the case may be, at the rates admissible to the 
State Government officers and servants. 
VI. The non-official members shall also be entitled to recieve 
honorarium at the rate of one thousand rupees per day for the days 
of the meetings of the State Council or any other official works for 
which they attend to at the headquarters at Lucknow or at any 
other place on invitation by the State Council.  

 Resignation etc. of non-official members: 
5-       (1) Any non official member may 

 by writing under his hand addressed to the Chairperson resign 
from his office at any time. 

` (2) The State Government may remove from office a non-official member  
if he- 
(a) has been adjudged as an insolvent; or 
(b) has been convicted of an offence which, in the opinion of the State 

Government, involves moral turpitude; or 
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(c) has become physically or mentally incapable of acting as a member; 

or 
(d) has acquired such financial or other interest as is likely to affect 
        prejudicially his functions as a member; or 
(e) has so abused his position as to render his continuance in office 

prejudicial to the public interest; or 
(f) remains absent for three consecutive meetings of the State Council  

except for reasons beyond his control or without permission of the 
Chairperson.  

(3) Any vacancy caused in the State Council due to resignation, death, 
removal or otherwise of a non-official member shall be filled from the 
same category to which such member was representing and the person 
newly nominated shall hold office so long as the member whose place he 
fills would have been entitled to hold office, if the vacancy had not 
occured. 

6. Meetings of the State Council and its quorum: (1) The State Council shall meet at least 
two times in a year or more frequently as it may consider necessary, at such 
place and at such time, as may be determined upon by the Chairperson: 

Provided that six months shall not intervene between two consecutive 
meetings of the State Council; 
(2) The Chairperson shall preside over every meeting of the State Council and 
in his absence, the Principal Secretary, Rural Development Government of Uttar 
Pradesh shall preside over the meeting of State Council. 
(3) One third members of the State Council shall constitute for the quorum of a 
meeting. 

7. Procedure of the meetings:- (1) The Member-Secretary shall give at least fourteen clear 
days notice for a meeting of the State Council, giving therein the date, time and 
place of the meeting.  
(2) If the members of the council are not present to form the quorum 
Chairperson may postpone the meeting to another date.  
(3) Every question brought before any meeting of the State Council shall be 
decided by a majority of the members present and voting. 
 (4) In the case of an equality of votes on any resolution or question, the 
Chairperson shall have a casting vote. 
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(5) The Member-Secretary shall, within fifteen days of a meeting, circulate the 
minutes of that meeting duly approved by the Chairperson.  
 

8. Duties and functions of the State Council shall include- 
a) advising the State Government on all matters concerning the 

Scheme and its implementation in the State; 
b) determining the preferred works; 
c) reviewing the monitoring and redressal mechanisms from time to 

time and recommending improvements; 
d) promoting the widest possible dissemination of information about the 

Act and the Schemes under it; 
e) monitoring the implementation of the Act and the Schemes in the 

State and coordinating such implementation with the State Council; 
f) preparing the annual report to be laid before the State Legislature 

by the State Government; 
g) any other duty or function as may be assigned to it by the State 

Council or the State Government; 
h) The State Council shall have the power to undertake an evaluation 

of the Schemes operating in the State and for that purpose to 
collect or cause to be collected statistics pertaining to the rural 
economy and the implementation of the Schemes and Programmes 
in the State. 
 

9. Executive Committee- (1) The State Council shall constitute a Committee to be 
called the Executive Committee to assist it to discharge the duties and perform 
the fuctions assigned it; 
(2)  Executive Committee constituted under sub-rule(1) shall consist of the 
following namely: 
 

1. Principal Secretary, Rural 
Development 

Government of Uttar 
Pradesh 

President 
(Ex-Officio) 

2. Rojgar Guarantee Ayukat/ Ayukat, 
Rural Development. 

Government of Uttar 
Pradesh 

Member 
(Ex-Officio) 

3. Joint Secretary/Special Secretary, Government of Uttar Member 
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Rural Development (MGNREGA) Pradesh (Ex-Officio) 
4. Finance Controller, Office of the 

Commissioner Rural Development 
Government of Uttar 

Pradesh 
Member 

(Ex-Officio) 
5. Director, Social Audit  Uttar Pradesh 

(Mahatma Gandhi 
National Employment 
Guarantee Scheme)  

Social Audit 
Organisation 

Member 
(Ex-Officio) 

6.   Commissioner/Rozgar Guarantee 
Ayukta (MGNREGA) 

Government of Uttar 
Pradesh 

Member-
Secretary 
(Ex-Officio) 

10. Function of the Executive Committee:-  (1) Subject to the general superintendence and 
directions of the State Council, the Executive Committee shall perform the 
following duties and functions, namely:- 

a) take steps to give effect to the decisions of the State Council; 
b) manage the administrative and financial affairs of the State Council; 
c) sanction expenditure in connection with the affairs of the State Council; 

d) appoint expert groups for technical support and advice to improve the 
quality of implementation of the Act; 

e) exercise such powers and perform such functions as may be entrusted 
to it by the State Council. 

(2) The Executive Committee shall meet at least once in three months or more 
frequently, if required by the State Council. 

11. Funds of the State Council:- (1) The State Council shall meet its expenses in 
connections with its affairs and the functions entrusted to it under the Act or 
these rules from the annual grant released to it by the State Employment 
Guarantee Fund.           
(2) The funds of the State Council shall be operated through a Scheduled bank 
as approved by the State Council(State share).  
 

Anurag Srivastava 
Principal Secretary 
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